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I visited Gwalicr, Morena, Khandwa and Indore districts of MIP
as per approval of NHRC, vide lettef no 16/2/2017- Cord, dated 28/02/19
. where an approval was given to visit Jails of Morena and Khandwa
districts and Mental hospitals in Gwalior and Indore districts.

1. The tour report ~1, is about, visit to Mental Hospital Gwalior {pi-5}
and annexure to the reportl, is from, (p10-35). The significant part of
the report is that the Mental hospital 78% beds are in ciosed wards
where efficiency is sxtremely poor. There is gréat need to have a proper

“half way home and reduction of % of beds in closed wards where

admission is through the courts.

/ The tour report-2, is ahout visit to District Jaii Morena {p.36-39;, and

annexure to the report from, {p40-51;. The salient point feli is that: The
jail has bit of over crowdiag and no hospital and doctor. There is no
industrial unit and about 70 years old jail, need modern and better
facilities. In a case of unnatural death even the viscera was not
ovreserved. That matter must be examined at length Ey the commission.

3. The tour report 3{ »52-55) is about the Children Observatien home in
Gwalior. The 50 children home has in actual enough space for 7-8
children only bat gencrally 20-30 children remain there. It is of utinost

importance that proper buiiding be provided for the home.

4. The tour report [ » 56.64; is about, visit to Menta! Hospita! Tndore

and annexure 6 the reportd, is from, {p 55-85). The significant part of

the report is that the Merinl hospital $1% beds are i closed wards
where efficiency is extremely poor. There is great need to have a P.;{‘ﬂ}{jﬁ?t
nalf way home and reduciion of % of beds in closed wards. In this
hospital even the effizisnoy of open ward is also much lesser then
Gwalicr.
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wapers. The jail is only for 168 inmales chere 28 663 inmates ave there.

Such an incidence of overerowding whers ih male ward less fhan @
square feet of 2rea per inmate may be land mark for lowest space in
wards in the country. The jail kas no hospital and doctor. There is o
5 industrial unit and about 148 vears old jail, need modern and bettey
! " facilities and I am scared of some incidence may happen. |

6. The report & { p- 100. 111 I8 sheut a de-addiction centre in Indore and
the annual report{ p-1i2-114) of the institution is anpexed to the report,
The institution is doiag good work butl many suggestmns hasve been
given in the report.

The tour was completed on 15t March and report has been subm tted
within 10 days, before the next tour begxns on 26t March.

W,QJA'R\]DMQQ)

g

Pr Vinod Aggarwal.

Shri Jaideep Govind
Secretary General,
MHRC
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. There is no ouisids weil on packside of the jall. This reswites ina o)
'
I~

breakin 2017, Tmere was one stair which was s {ater on removes

Recormmendation after the visit, Discussion with Jail Superintenden?, and
inmates are as foilows

1.The jail campus is sprazd over 2.3 ceres and was meant for sub jall or Hazat,

- but now converted in 1o & district =i, & is reguired a prover jail shouid Ze

made with modern faciives. This arza is known for dacoits for iong and i this

place is without a proper 20 it toes r.ot bode well for the criminat justice,

2. There are no iifers or death penalty as such prisoners are generally kept ir

central jails but 6L convicte with rigorous imprisonment who are genaralh

perrarming the work in the jall itchern znd other places. The rate given to the

inrrates is alse quite 'ow and neea 1o be revised to the BPDP norms.

3. The jail should have 2 15-20 bad nospital, but in actual there is no hospital
nictioned but a 3 bed dorm is seing maintained in the district hospital which

v
T
H

is next door. The h

information that there zre 34 thousand prisoners in 125 jails and onfv 5¥
positions of doctors havs been created and only € are filled in whole state, it

'

a sorry state of affairs, v would be imaerative to create positions of the s:%s)ctcr
zis per the BPRD norms.

-
1143

T 5 . B T SO U PRI SR 3 3 & F o YT n A
L.Toe Kitchen definnely reguires up-gradation, in the form of  arovidior of

Chimney, Autormatic qoor closurs, impermezble walls, new wire mesh in the

vendows gs the ole ones are damaged, Fly catcher in the Kitchen. The tdough

raaking kneader is thers —ur chasatti making machines has not beer demanded

¢ioinere s not enough work fortiie inmartes with ;woruu\ imorisonment

o Gutof 271 under-irials, there are 6 who have beer Imgorisoned for mors than
a e are the cases should be reviewed by the visitors and these cases

caculd be dedided fast by the judicdary, as it is sald justice delayed is iustice

28

ospitans of MP jails are in bad position. it came o my
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deniag, Furtagr trers B, IMETES Sho are continuousty in jai fo
. Lo # e PR s e - PRI S u LS e Tt
woonacs, These eosas show O 2y o eviewed by the other funclionarias o |
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6 There s ono watss snorage Dt oo A0 have been instalied in the
¢hrnking water fachizies nead ic ::";"Ef“;i‘f;:\»’e in the jaii ‘
- One complaint, by the nmztzs of the prison, was that, the outside food ano
frui-s ete. have heen gisal owad by the lall Authorities, The jaill Superintendsnt
cnowed me an order issued by Jell Head quarters after Bhopal jail- breai of
Dif13/16 on 09/12/2515 whicn clearly mentions that food articles broughy by
family members, relatives and other persons coming to meet a prisoner have
brzen ez‘zsa:!awed and foou articls don't reach the inmates through such saurces,
this issue could hove been resolved by providing mitk and frults on
payment 1o the inmastes who are in position to pay or Govi. should rethini, |
was told that government had Jdone some thinking about 8-9 months back but
ans no orger nas been issued by the iail i*xqs‘. For demand of outside food.
8.in the State of Madnya Pradash, the powers to the District coliector ang
appellate powers 1o G orisons are quite sufficient in granting parole and such
les;

complaints are mucs | r of not release as comparad to UP and other states.

[Ke)
-

s this jail has z ja%i breax and one incident of hangmg, it seams the
government or the jail head querters should have some senior officer visitin

R

‘or upgrading the post for 2 while to irmprove the functioning of jail. There were
some muted complaints of not zetting the food by few of the prisoners. It was
toid that the complaint is generelly by the prisoners who are not allowed
tobacco or other addictive sroducts Hut whatever may be the complainis need

an enguiry whare the crcumstances are watched for food gquality and auan%iw
10, The posts of Sociologist, social worker, Psychologist are the need of hour in

-

the jails: The naif-way rome, or g '(J.”Edgﬁ" between the pubhc"a{":arge,aﬂ
inmates, who 2re g2oing 1o be reeased, need to be there. Therefore the trainin

o7 jail administration in this discipline need 1o be build or posts of socinlogists

'TU )

¢1d Psychoiogists need 1o be created who become a tool for the inmates beain
~ciiorked inthe society as part of mitiau.

L inod Aggm Wil b( 67
ipecizi Rapoorteur

£ exure- Proforma of 'an report submitied oy Jail
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jai! format docx Page 1 of 12

INSPECTION FORMAT

1. NAME OF THE PRISON - BIaT, saie MoRENA (P)
2. SANCTIONED GAPACITY OF THE PRISONERS- 2(S

3. PRISONERS' PROFILE - ¢ \v|( + UT 4 convICT

Qo

. _ ZL .
: — L Told = 322 20219
3.1 Actual Strength of the Prisoners. ¢ o NVICT- 6] UT- 2] -

3.2 The defails of the
sentence. -

prisoners including undergoing life imprisonment and under death

convict - under tral - Total- N\ L

(Break-up of total strength) —  N\L

Male - .
Female — N
Total
I .
\
Lifers — {t} 5
Death sentence

Rigdrous imprisonment et é[

Simple imprisonment
Deténue

3.3 Daily average strength of the previous month - 4q ("P"J@W’q\‘] 20} Ol)

A0 | o \




- Lighting and ventilations

Jjail format .docx

4. ACCOMMODATION:-

Area of the Jail ~ 6 27

Status of Buildings ~ to what extent
the provisions of Model Prison
Manual have been complied with in
terms . of * location away from
congested locations, location of
various blocks at a preseribed
distance from the perimster wall,
separate enclosure for the femals
ward ele. keeping the principles of
safely and security uppermost in
mind? )

o (ol )
Age of the buildings ~ (& 24 ¥ ol¢] - LFS\" 194 :r)

ees ael” Compited vl ‘ |
I:"Aﬂ Q}(O\M{QM”&?O)Y e Mocked Pison

Problem of seepage, feakage ete, — N Yyobieng

No Pvobum

Institutional arrangements for
and maintenance :

Number of Special Cells = NiL
Any other provision _ NiL

repair ~ M €S . ,
unndry [
Number of Wards/Barracks - 12 &amack s , 1o 3 C)

4.1 ARRANGEMENT OF SEPARTION OF~ -

Page 2 of 12

Under trail .
Young prisoners No ana wont \’“
Woman prisoners H
Mentally sick prisoner S{'P on
Drug addicts
Suffering from infectious’ diseases
like T. B. efc
: Tom. $TRENG TH.

- - ' e .
Sanctioned strength (in PROPTD, O\ - — = 4 — "g‘ ‘
various categorigs) . ' 2. DTI—'SE.AP\*' 0 — — = 4+ — — J :
Actual strength (in various categories) - 2.MshSunna. | v — | - _0)
Adequacy of otherwise of sanctioned i &ME o o)- — 4 - N
available staff Y Me i _ -2}
Steps taken to fill up vacancies <. PSS f_‘ﬁ&@\?ﬂ” Ofe — — B -
Term & conditions of service & employn-rer%t.o.f‘aﬂ d«;-ﬂ Of v — — — i
all categories of personnel keeping the serfice d .- -
and morale in view - has any objective andqﬂa‘i&w oB. . {0 Y

Bwasder | Go, _ | __?\:%
T Osivest o) 4 MR
L,{ 19- Sesp e 01'“‘“‘_0\
‘ l I Prharvauy | 06— — — —




S HY- Qs poy '(“'a') fre ot
Y V&iiows eq “.
Duration of trainfng for each Category .
Aqangements of

Bz Pest pa Miq |
the ¢ Ntent, Quality anq
impa brainip, n tionay behayioys NI
, inside anq on reh bilitaf; Is after
f Telegse
Neeg fo, they Strengthe _—
|
i
i RiGHT OF PRISONER
| "TRIGHT 14 SPEED TRIAL
No.of UTps lodgeg Prisg Men Women
, NI
What 8verage
Uration fo, hich they NI
ave Odgeq in ¢
Prison? wit Pro cecluye
at are the trib, 'Y factorg fo defay in - AL PU”' o g
dispdsat of ca urp . -
Decife Stggestions o redyee this duratiom s _ ‘P 9’16‘[ womd ‘MW\J
S2RjGHT 1o g RELEASED o gy,
No. of



Jjail format docx

yet communicated the reasons for rejection -
No. of cases where the prisoners are unable to

afrange sureties NIL

No. of cases where the bail amount is high .__
What are specific suggestions to improve the

Situation and register expeditious disposal of
pending bail applications

6.3 RIGHT OF CONVICTS TO APPEAL:

No. of cases where ~o X% - Yo
appeal  petitions  are H)P

pending in the High Court

No. of years. for which these petitions are
pending —
Contributory factors —

Specific suggestions for expeditious disposal —

6.4 RIGHT OF CONVICTS FOR PREMATURE RELEASE/ PARO

What is the composition ~ NiL
of the State Sentence
Review Board .

No. of cases pending for review . N IL
Duration for which they are Pending & reasons

for péndency _" 1L .

Specific suggestions to expedite disposal — 1L
Procedure followed as per guidelines of NHRC
and section 433 CrpC —

Whether meeting $ § R Board is being held,
mentiondates

8.5 RIGHT TO FOOD:

Page 4 of 12

LE / REMISSION

' M Monuq |
Scales of diet for various - S ?6‘1 Madkaq PHQMV\ Yo M ‘_

categories of prisoners _
Storage of articles — &y C

Arrangements of cooking and distribution of __ P HOPS] -
food

Mean and mode of preparation of fooq \nside we yodi! foed {8 cooted

Menu of food provided fo the inmates Ly e e 4 14~
Convie™ {qig ona

Procurement of eatables etc ‘ 1 o Manu at -

43
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Are the latrines of sanitary type with

arrangements for flushing?
Is it ensured that the toilets are places on in
impermeable  basis, higher  than the

surrounding ground and are so built that the
Sun's rays can easily enter the latrines ang
that rainwater is kept out?

Is it ensured that the iatrines are so designed
that all excreta and wash materials get into
receptacles without foiling the sites? '
Have the inside walis of the latrine been fitted
with glazed ceramic tiles upto a height on one
metre from the floor level ag far as possible,

6.8 RIGHT TO PERSONAL HYGINE:

Does the prison provide

covered cubicles for \/
bathing @ one for every No

0 prisoners with proper

amangement {0 ensure

privacy?

Is it ensured that every prisoner takes bath as
frequently as necessary for better personaf
hygiene according to climatic conditions?

Is it ensured that every prisoner washes his
clothing at Ieast once a week? If so, have you
ensured that use of necessary washing
Materials (soap, washing powder, detergent

&tc) has been authorized for both male &

female prisoners? -

Is there a mechanizeq laundry to wash items
of clothing and bedding at the time of return of
these items to the clothing store?

6.9 RIGHT TO CLOTHING;

The Model Prison Manual provides
both for the Convicts as well as UTPs,

Is it ensured that these
provisions  are being
complied with?

oty T Conviels prisomosis. f

Page 6 of 1

Qan‘:%—’\j (ﬁre i No HM&N vxa .
Jes. It u evswieq -

Vs ik i WMLd-

s |k 3 owwed -

this right and the manner of exercise of this right '

Vs
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6:10 RIGHT TQ HEALTH & DI, CARE:

The Mode Prison Manya Provides this right and the manner of exercise of thjs right
both for the Conviets as wajj as UTps. _
I_:s - hospital
accommodation gy,

o (MrP)
¢ 1 o I !,E.J oy M, Mo’qu
gilable \f&' '™ d"l’h‘d : H @
on the scalg of 9% of the
daily average of
imate Population?

I5 the location of e hospital suffcientyy away \ves .
from the barracks? -

Are the floors gng

walls of the hospital of N LS -
impermeable Material?
- Is|there arangement for Uninterrupteq supply \fe 5 .
of potable water and electricity?
Is there a hospitay Kitchen with amangement ML
0r proper upkeep ang Maintenance? - .-
Is jit ensureg that ailing prisoners who have
€8N admitted to the prison hospital get their \fe_Q .
diet (including milk) according to approved
scales?
Are  samples being sent ¢ approved . \es.
laboratories for teso

If 50 at what infervals & with what findings?

L
at preventive and corrective Measures N
been taken 4o ensure that water jg free from

impqrities & is potable,

i 7.DETAILS OF PATIENTS AT THE PRISON HosPiTAL & FACILITIES BEING
| PROVIDED T THEM: . |

No. of doctors Men
;

—

Women

e

No. |of Para-medical .
persorineg|

“
i O Hogpitet
Daily average of 0, p HiLon woad in

No.ofbeds — 2 b eddad {

Mo~ eng-
Avaitatility of medicines-Adeq uate/Inadequate .
' Frolequq(e

. 7

pom———

ey
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Visits by specialists D one.

Isolation f segregation of patients suffering
from infectipus diseases. No -

LETNE
No. of priseners suffering from 7.8, ©] (as on 12 )

No. of prisonerg suffering from HiviAIDg o
Arrangements for detection ang Prevention of
HIVIADS ©n o{g - oL pia].

Are instructions about medica) €XaMination of

every prisoner on admission being followeg? ¢ 3

Ambulance service es.
No. of prisoners suffering from other chronic
disease fike heart, cancay ifreversiblg kidney

failure, cardio respiratory, fe rosy efc. ang
details of their treatments P?O .

Drug de-addiction and counseling Services N o

8. MENTAL ILLNESS:

How many mentally

Persons  have been

detained in the jail and for

whai duration‘.’r‘j : ML

How many times the IG of Prisons has visited

them ws 39(1) of Menta) Health Actgze  NIL
What are the main observations?

s not available a medical offiee,
Empowered by the State Government y/s 39
(4) of Menta) Health Act, 19872 N

9. CHILDREN STAYING wiTy MOTHERS (coNvicTs)

What checks &

Safeguards  gare being Mo & eMpLE PRISONERS .

nufrition, immunization of
children in 0.6 age group
while allowing them to
stay with thejr mothers
(conviets) in terms of the
directions of the Supreme
Courtin R, p, U a

¥is_State of Andhra

47

Page 8 of 12




10. INSTITUTIONAL TREATMENT..

Cliassfication

Institutiona foutine Yes-

Education \res .

Vocationa raining ang work N ©

Spirituay development €s.
fganized fecreation —

Rehabifitation assistance No

Canteen fagilities No

1. DALY WAGES PRESCRIBED BOTH TIME RATE AND PIECE RATE FOR

Trhinees 1L
Semi skifleq workers e
Skiil!ed Workers

Mean and mode of Payment of wages ¢ p Uwne

P

A Hed Yale daily o

12.CONDITIONS OF UNDERTRIALS:

Detgntion period Men
Upto 3month — 74
3~Bmonths - Yg

612 months - AL

1-2years - SO

2-3fears . ©3

3-byears . o6

Above Syears — QO

Are *under  frials kept N o
Separate from Convicted

prisoriers?

No. o under trials granteq bail but unabe 1q

No

Women

N L

N bk accounts

T
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Page 10 of |

seek release because of

failure to amange sureties  No.

Is there any problem of providing escorts to

undertrials for court

appearance?

Holding of Lok Adalats in Jailpremises N ©

13. CUSTODIAL DEATH:

ANNUAL STAEMENT OF DEATHS FOR LAST 3 YEARS

Year Total No. of Natural Unnaturaf Remarks

deaths ol Naluyad o} Unnalyveg |

2oj, 2006 o2 o rna vl anas
2013 0 e} «—- . - _ —- . ON - §7

20)8 2018 L
2

Prisonsfescorts  for the
last 3 years,

Have these deaths been investigated? If so \( es

what are the findings & general observations?

What checks & safeguards have been adopted
to prevent suicides of prisoners?

14, WOMEN PRISONERS:  No {910 vis] ama

Sanctioned capacity NANC VIS g

Aclual strength
Detail of staff
No. of chiidren with women

Prisoners and their age-group

Are  women prisoners  kept in separate
accommodation?

Facilities for speciat care, education and
recreation of young children staying with

O VOgTRUAL ??UQSW
ﬁ:p Moaung LN‘P')

NLC

A7

. . 26]7 - &M@ -
Annual  statement  of 02 P‘ASW\U@ \n Thee wy e ‘S{%W/
escape from the owWn AL .

o




| women Prisoners

Genera) Comments o health faciliies oy
: Women prisoners and children Staying with
tthem wij SPecial mentipn of Vailabilty or

Otherwise of 5 S€parate female ward in prisgn

i hospita} and inoculation Programme for the
t children.

'No. of Women prisonerg Suffering from T. B.
and psychiatrie problemg

15. BASIC ANMEN(TIES:-

Letters (receiving, Ves .
a[is,oatéhing . and
distribution System -

Feed: back by the Senior officers and records
Maintained jn this regard, f any

Whether prisoners rights has been displayeqd
in the prison No .

o o T Hime of
161 INTERVIEWS OF Tg PRISONERs  \J e, . ol 1 _

169 INTERVIEWS OF T4 PRISONERS gy JAIL 1 DISTRICT OFFiGiALg
. Mean ang mode  of LSl weati 1

interview

Detéils of redressal of Complaints, if any yes -

What is the procedre

which is jp vogue for

grant of such inferviews?

How Many such requests 0f an average are
being receiyag?

How fmany requests have been turned down &
reasohis thereof?

N

admiesion
Jait-

S e .

-
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17.NO. OF VISITS / INSPECTIONS DURING THE LAST ONE YEARBY: (20 Ns)

Judicial authorities | 6
Non-Judicia{ authorities © 3-

i 18. INVOLVEMENT OF NGOs AND SOCIAL ACTIVISTS IN PRISON ACTIVITIES. N O -
18.1 FUCTIONING OF BOARD OF VISITORS:

When was the Board of g T MHM\-Q.G\ '

i . visitors last constituted?

What is the frequency of visits of the Jail by .
the BOV?

Are the observations recorded by the BOV
soon after visit?

What is the curent status of compliance with
these observations?

18. GENERAL REMARKS:

On the functioning of the
Prison Administration,

problems &

grievances and

_Suggestions for
 improvement.

T et v

e



